
Central Administrat ive Tribunal
Pr i nc i pa 1 Bench

C.P. No. 156 of 2000
i n

O.A. No. 67 of 1996^-

h

New Delhi , dated this the 19th December,

HOM'BLE MR . S . R . AD IGE, V ICE CHAIRMAN (A)
HOM'BLE DR. A. VEDAVALLT, MEMBER (J)

2000

Shri V.P. Sharma,
S/o Shri O.P. Sharma,
R/o E-150, New Vi jav Naoar.
Ghac i abad (U.P. )

(By Advocate; Shri S.K. Gupta)

Versus

1 . Shr i P.S. Bhatnagar.
Chief Secretary,

Govt . of NCI of Dp I i .
5  Sham Nath Marg, Delhi.

2. Shr i S.K. Dher i .
Oh i ef F i re Off i cer,

DeIh i F i re Serv i ce.
Connaught Circus,

New DeIhi-110001 .

(Ry Advocate: Shri Rajinder Pandita)

ORDER (Oral)

S R ADICF VC (A)

AppI i cant

Respondent s

Heard both p'--'-

tkq CP. is dropped, not ices discharged with

observation that the Asst. Chief Firs Officer, Delhi

Fire Service to give appl icant an opportunity to sit

with him and peruse the relevant records to satisfy

aoDl icant that he/^received his dues.

(Dr. A. Vedava Mi)
Member (J)

./X^ 'jc
(S.R. Adige)

Vice Chairman (A)

'gk'


